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.'i hather LePorters of local papers rr.ay t-.
allo'A-ed to see the judnn^ent?

To be Inferred lo the KepOiteis o:. no !vj

JLDJIv'g. I'sl

(of the Bench delivered by Kon'ble ;,i:L, i-'
Kartha , Vice ChcJixman( J))

The applicants, who have v./oxkad as G;

.Joikers in the office of the respondents^ fil-cl

application under Section 19 of the ^-^dminis Li c tivtj

Txiburials Ac t, 1985, seeking the 'folio/ang leliefs;

ir) To direct xhc respondents tc» "lejula^ise oh-r

as Glass iV'employees giving them proferencG -"s

beionq to the reserved cateqory:

iii) I.O direct the respondents not to
; I'v..
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their se:-':--]s; and

(iii) "GO direct that they should be ;;iven Jejil'i

psy of Gldss IV foi the '.vhole pexiod tieetinj 'hreakE

as du vy»

2, IhC' application vvas filed in the lilbur:-.!

• on 8.10.1990. On 9.10.1990, the Tribunal v;hil^

admitting the application passed 6n interim ordcj"

cir^'ctin.;] the respondents to consider engaging ch:,.-

^pplican'cs as casual labourers in prefsier.ce t,.

juniors. The interim ordei has thereafter be^in

continued till the case .-/as finally heard on io,i.i,9S.:

was

when the judgtnent/Veserved on the application.

3' The applicants have also filed Q:^T ^00/9j

wherein Lhey have alleged that the respondents ha'/c

not complied •/••ith the interim order pa^ssed by

Tribunal.

The facts of the case in brief are as

fo 1 iOA'S s ihe applicants have been in conLit~;uou3

seivice of respondent No.2 (Direc toi, i-ablie ns

Division) froin 25.4.1989. The details of the service

put in by them have been set out in .^n::axure .-i"-! u: the

application at page 14 of the paper Booii, v/hich have ooi

been controverted by the respondents in their CTjrcc'^-

affidavit. They have alleged that the respondents

terminated their services .^hila several persons jun^ai .u
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them have been retained in service a

5, Neither the applicants noi the respondents

have stated as to when the services, of the applicants

had been terminated*

64 The stand of the respondents is thai: v,he

applicants had been engaged as casual workers for

occasional, .casual and intermittent nature of work.

They were mostly en.^aged as water boys whenever

^ I required and disengaged thereafter. They have also

stated that the applica.nts have not made any appliccrtion
I

or representation to the respondents seeking any leliefi

7« The applicants are y/orking in the Publications

Division 'which is an attached office of the Ministry of

Information and Broadcasting. The respondents hove

contended that being the Head of the Department, the

Director, Publications Division is competent for

engagarnent of daily wage mazdoors.

?* have gone through the records of the case

.carefully and have considered the rival contentions.

In our opinion, the app.lic3nts who have worked for
/

more than ^ years as casual labourers deserve to be

considered for regularisation of their services,

ignoring the artificial breaks in their service. In

this respect, we follow the decision of this Tribunal
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in. D.P. Tev/ari t Others Vs. Union of Indie, e \o^ er,

l990(3) iiLj iG-"«T) 94 snd 11.3 j i<.3.rricil c, uth^rs

of lnd.i..3, i59ui2) 169, to .vhich to Lh of u?

pc-rties. In uaj A3niol» s cace, we hod held thr;t fo;.

purpose of leguiarisation of casual L-.bourc-s, Lhc. frrl,

of India should be treated as a singio. unit. ..'e >

therefore, reject the contention of the --'tin.s

th2 t rhe tublic^tions Division in .vhich spplicancs

have.vorfied cannot provide employment co c-hei.-.. Folir.,...:

the r^'cio in i.oj Kamal^s case, the application rs

disposed of with the follo,ving orders and dii^c :ior,:::-

(i) ..Ve se"c v:slde and uja^h the impugned c^icc^s

of tennination of the services of the appliccncs, in.:

applicants shall be re-engaged .as casual laoc:ut;is .;.r.

the regular vacancies in the post of Group 'C» ;

in the Ministry of Info Lrna tion and Croadc 3s cir,-: indr-.t..

its offices in Delhi and considei their reoulf. ris. cr-..

in such vacancies^

(ii) in case no vacancies exists in the ;.iini -try of

Information and Sroadcasxing and its offices in d®.

the applicants should be adjusted against the .-acarici.-G

of Group 'C staff in other ministries/depai tre:". .s/'

a ttacbed/subordina'ce offices for i^ppointnaent in .•cccid:.

with the scheme directed to bo prepared as ran..ioryd

in para 21 of die judamenc in .-.aj Kama 1'a c-ae.

0^^,



(iii) The respondents are directed not tu induct

fresh recruits as casual Idbourers through lirnplovr;.erst

Exchange or otherwise, overlooking, the pieferentiiil

claiir.s of the applicants,

(iv) The emoluments-to be given to the applic<-:nts '

till their regularisation should be strictly in

accordance with the orders and instiuctions issued

by the Department of Personnel L Training, Af^ex their

regularisation, they shall be paid the same pay and

allowances as regular employees belonging to the

• Group 'D^ category.

iiVj The rnterini oidei passed on 9.10.1990 •-'•nd

continued thereafter directing the lespondents :.o

consider the applicants as casual •voikers in preference

to tr.eir juniors in their offices is hereby made obsoluue

Oi:'ders on CGp 200/^;

Ihe version of the respondents on the GCP filed

yy rne petitioners is that respondent ^lo.i (h.inistry of

Information and Broadcasting) has not cormiitrGd any

conrea.pt,in as much as no casual v^rker has been engaced

in the i-'ublications Division (Headqua i cei s) by Ihetu

They have contended that the Hmployraent wews hold ccn-ol

on. the engagement of daily v.agers throuah its



Girculation-curn-^'Advertisement Manager and the

engagement of daily uvager in employment News is not

under the administrative control of respondent No,is

The Girculation-cum-Advertiseraent. Manager has denied

that any person junior to the applicants has been-

engaged as casual •^,^x^rkers after the passing o.f the

interim order by the Tribunals

as already pointed out, the Union of India

is a single legal entity though it functions in various

ministries/departments/attached/subordinate offices.

This aspect of. the matter has been dealt A/ith at

length in the Tribunal's judgment in Laj Kamal's case,

mentioned above, yfe, therefore, direct the respondents

to comply with the aforesaid directions. The OITp

is disposed of on the above lines and the notice of

contempt discharged^

There will be no order as to costs.

(D.K. Cfr.KfiAVORiY)
rtavutitSfr-nTlVi ."aEMatK .. V1G5 Cff.iav,,N( j)
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